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The applicent is an employse

of the Central Silk Ressarch and Training
Institute, which is an institution under
the control ef the Central Silk Board.
This is a transferred applicatien received
frem the High Court ef Karnataka.

When the matter came up fer hearing

| teday, nobody appeared for the applicant.

Shri Mari CGewda on behalf ef Shri Shivraj
Patil, learned ceunsel fdr the respondente
2,3 and 4 submits that the Central Silk Bearc
is an autenomous body censtituted under the
Central Silk Beard Act, 1948 and therefers
the subject matter ef this application is
not within the jurisdictien of this Tribunal.
As no notificatien has been issusd under
section 14(2) ef the Central Administrative

|Tribunals Act, 1985, cenferring jurisdictien

on this Tribunal ever matters relating te
Central Silk Beard er the institutiens

under it, thiez applicatien will have te be
transferred back tethe High Court ef Karnatds

nfer disposal,

We agree with the lsarned ceunssl
and direct the registry te re=transfer this
te the High Ceurt ef Karnataka fer dispesal.
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